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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL,
JAIPUK BENCH, JAIPUR

Date of order: 24-9-96
OA No,501/1996
Veeramutha - ' - ee Applicant
Versus
Union of Indi3 ard Ors. . <. Respondents
Mr. R.C;Gaur, counsel for the applicant
CORAM: |
Hon'ble Mr. Gopal Krishnd, Vice Ch3irmdn
Hon'ble Mr., O,P.Sharm?, AdminiStrati_ve Member

ORDER

Per Hon'ble Mr, Gopal Krishn®, Vice Chairm@n

Applicant, Veerdmuthu hd3s filed this agplication
under Section 19 of the Administrative Triburdls
Act, 1925 (for short,the Act), for Sppointment on

compiassion3te groundsunder indigent circumstances

.on the dedath of his father while in service 3ds a

Khalasi in the Jaipur Division of the Indian Railways,

His father hi3s expired on 9-8-95, The a@pplicant has
minor

stated that he h3s 5/brothers &nd sisters and the

@pplicdnt being 3 m@ jor son of the Jecedzed rajilway

employee, is under an oblig3tion to look3fter the

family. The le3rned counsel for the applicant does

not wadnt to press this application on merits but he

intends th@t the notice for dem@nd of justice at

Annexure-56 dated 30~7-96 be tredted a8s @ representation

under Section 20 of the Act éand the s3me b2 decided

on merits,

2, We,}therefcre, dAispose of this OGA ét the
Stagévof ddmission with @ direction to reSﬁondent
No,4 to take 2 decision on the notice for demand
of justice/reprezentation at Ann,A6 dated 30-7-96
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on merits through @ spedking order within @ period

of 3 monthsi f¥gn the d2te of receipt of 3 copy of

this order. A copy

of the OA alongwith the Anpexures

thereto sh3ll be forwarded to responient No.4 for

necessary dction.

(0.P, fﬁﬁL

4

(Gop2l Krishnd)

Administrative Member ‘ Vice Chairm@n




